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(b) if so, whether the project report
has not been cleared so far;

(c) whether the State Government has
already initiated the acquisition/alienation of
land required for the project; and

(d) if so, what are the main reasons for
delay in clearing the project?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (DR. S. VEN-
UGOPALACHARI): (a) to (d) The
Hyderabad Metro 650 MW combined cycle
Gas Power Project was earmaked to NTPC by
Andhra Pradesh Government in March, 1995.
Central Electricity Authority has already
accorded in principle clearance to the project
on the Feasibility Report submitted to them in
August, 1995., NTPC has submitted the land
ac quisition proposal. Land survey has al-
ready been completed by the Andhra Pradesh
Revenue Department and action initiated for
alienation of land required for the project.

Pending Joint Venture Communications
*  Projects

76. SHRI RAMDAS AGARWAL: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) what arc the joint venture projects of
the Ministry of Communications pending for
want of clearance by the Central Government
during the last three years;

(b) what are the details thereof country-
wise, location-wise, and cost-wise; and

(c) in what manner Government propose to
streamline procedures for speedy clearance
and toning up of the infrastructure, as a whole
of such projects?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BENI PRASAD VERMA): (a)
and (b) In so far as Public Sector
Undertakings of the Department of Telecom.,
Ministry of Communications arc concerned,
there is only joint venture project pending for
clearance by the Government.

This project is regarding setting up of a
joint venture company by M/s ITI Ltd.

[RAJYA SABHA]
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Bangalore with M/s Sapura Holdings
Sdn.Bhd., Malaysia and M/s Tata Telecom.
Ltd., India for providing Paging Services in
Tamil Nadu, Kerala and Kar-nataka Telecom.
Circles.

The issued share capital of the company is
proposed to be Rs.45 crores within one year
from the date of incorporation in the
following manner:

M/s ITI Ltd.
M/s Tata
Telecom.
Ltd. 35% (Rs.15.75 crores)
M/s Sapura
Holdings
Sdn.Bhd.,
Malaysia

35% (Rs.15.75 crores)

30% (Rs. 13.50 crores)

(c) Govt, policy is constantly reviewed so
as to streamline the procedures for speedy
clearance of the joint venture projects
particularly in priority/core sector including
infrastructure.
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Setting up of Oil Refineries

78. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to set up
some oil refineries during the Eighth Five
Year Plan; if so, the details thereof;

(b) whether Hindustan Petroleum Cor-
wration Limited (HPCL) has been en-rusted
with the task of setting up those oil refineries;
and

to Questions 98

(c) if so, the places identified by the HPCL
to set up those Oil refineries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI T.R. BALLU); (a) to
(c) New Refineries projects to be set up/under
implementation by PSUs/ JVCs during the 8th
Plan period in Public/Joint Sector are as
follows:-

Name of the Refinery

Public Sector

1. Panipat Refinery

2. Numaligarh Refinery

3. Crude distillation unit at Narimanam
(Already Commissioned)

Joint Sector

1. Mangalore Refinery and Pet
rochemicals Limited by HPCL and M/
s. Indian Rayon & Industries Limited.
(Partly Commissioned).

2. Eastern India Refinery, as a joint
venture of Indian Oil Corporation and
Kuwait Petroleum Corporation.

3. Western India Refinery as a joint
venture of HPCL & Oman Oil Company.

4. Central India Refinery at Bina as a
joint venture between BPCL and Oman
Oil Company.

Government has also granted Letter of
Intent for setting up of refineries in Joint
Venture as under:—

(1) Setting up of a refinery in UP by
BPCL and Shell International.

(i) Setting up of a refinery in Punjab by

HPCL and Saudi Aranco.
Setting up of Food Processing Industries
79. SHRI MOHINDAR SINGH

KALYAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state:

details of the
of food
country

(a) what are the
programme for setting up
processing industries in the
during the last three years, State-wise;

(b) the assistance/grants provided by
Government in this regard; and



